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Case No.:5/10/84-ALC3/2016 Party Name:ALOK
INDUSTRIES LIMITED

Meet No/Date:5/84-

ALC3/2017
08062017

Lic No/Drate:0310806290 Defer Date:

1507.2016             06.07.2017

Status:
Deferred

蹴 脚 露I綴種il照輔
棚 ∫器 l閣淵 朧 l雲

thc rlllH to attCnd the personal hCaring along、
vith

rclcvant papcrs to samplc export product  Thc Case standS dCfcrrcd for re―
liSting on 06.07.2017

CaseNo.:28/l2l84.ALC3l20l6PartyName:JPMEXPORTSMeetNo/Date:5184-
PRIVATE LIMITED ALC3I2OI7

08.06.2017

HQ File

:01/84/050/00181/AM17/

HQ「 ile
101/84/050/00219/AM17/

RLA File

:03/94/040/00250/AM17/

RLA File

:02/24/040/00088/AM17/

Status:
Deferred

Lic.No/Date:0210206882 Dcfer Date:

1008.2016             06.07.2017

Decision : Cornmittee considered the case as per agenda alongwith other relevant papers and

noted that the deficiency letter has been issued io the firm on 07.03.2017 by post to furnish the

CAD and cAM of tlre product in this case. NC decided to wait for their reply' The case stands

dcf-erred for re-listing on 06.01 .2011 '

nderthe Chairmanship of Shri K.C.Rout,Addl.DGFT.The following o■ iccrs were present:

S.No. Narre of the representatives and their designation Depat1ment

l Shri V.K.Kohli,Dircctor TC office, Noida
つ
４ Shri J.D.Giri,Vicc President AEPC

3 Shri Nand Lal,Consultant DIPP

4 Shri S.K Mahapatra,DDG DGFT

Shri Vinod Kumar KashYaP, FTDO DGFT

り 1/



Case No.:29/12/84-ALC3/2016 Party NameiPRIMO
FASHIONS,

Meet No/Date:5/84-

ALC3/2017
08.062017

Meet No/Date:5/84-

ALC3/2017

Status:
Deferred

Status:
Approved

HQ Filc

:01/84/050/00220/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the deficiency letter has been issued to the firm on 07.03.2017 by post to furnish the

CAD and CAM of the product in this case. NC decided to wait for their reply. The case stands

deferred for re-listing on 06.01.2011.

RLA File

132/24/040/00015/AM17/

RLA File

:35/24/040/00025/AM17/

RLA File

i04/24/040/00082/AM17/

Lic No/Date:3210077953 Defer Datc:

11082016             06072017

Status:
Deferred

Case No.:21/12/84-ALC3/2016 Party Name:LOYAL TEXTILE Mcet No/Date:5/84‐
MILLS LTD            ALC3/2017

0806.2017

HQ File

:01/84/050/00212/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the reply of the firm received. The papers in this case have been referred to TC,

Mumbai. Committee decided to await their reply. The case stands deferred for re-listing on

06.(t.2017.

Case No.:23l18/84-ALC3 /2016 Party Name:STAND2 I Mcet No/Date:5/84- Status:
RejectedEXPORTS(INDIA)PVT LTD.ALC3/2017

.08.06.2017

Lic.No/Date:3510045009 Defer Date:

17.082016             06.072017

Lic No/Datc:0410162244

02.09.2016

Status:
Rejected

Lic.No/Date:0310807808

15.092016

HQ File

:01/84/050/00304/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the deficiency letter has been issued by DIPP on 22.12.2016 to the firm to furnish
ceftain information fbr examination of the case. Since, no reply received from the firm,
Committee decided to reject the case with direction to firm to pay the custom duty with interest

for EODC.
RA may take suitable consequential action accordingly.

Case No.:8/18/84-ALC3/2016 Party Name:VENUS SAFETY MeetNo/Datc:5/84-
&HEALTH PVT LTD,     ALC3/2017

08.062017

HQ File

:01/84/050/00289/AM17/

Decision : Comrnittee considered the case as per agenda alongwith other relevant papers and

noted that the deficiency letter has been issued to the firm on 01.02.2011 through e-mail to

furnish the manufacturing process and CAD of the product. Since, no reply is not received from

the firm, the Committee decided to reject the case with direction to firm to pay the custom duty

with interest for EODC.
RA rnay take suitable consequential action accordingly.

RLA Filc

:03/95/040/00207/AM16/

Case No。 :35/20/84‐ALC3/2016 Party Name:J D APPARELS
PVT LTD

ツ |に



Decision : Committee considered the case as per agenda alongwith other relevant papers and

went through the firrn's reply explaining the manufacturing process of yarn to garments with

stage wise wastage, ,r"uirr"*"nt chart alongwith CAD of the product in this case'

Aclordingly, Committee decided to ratifi the norms in respect of the Advance Authorisation

issued in this case as applied for.
RA concem may take ,i"".rury action subject to compliance of other usual conditions.

HQ File

:01/84/050/00378/AM17/

HQ Fllc

:01/84/050/00372/AM17/

HQ File

:01/84/050/00287/AM17/

HQ File

:01/84/050/00405/AM17/

RLA Filc

:05/23/040/00276/AM17/

RLA File

:05/23/040/000901AM17/

RLA File

:32/24/040/00021/AM17/

RLA Fllc

104/24/040/00114/AM17/

0806.2017

Lic.No/Date:0510399815

22092016

Lic No/Date:0510399970

03 10.2016

Case No.:29/20/84-ALC3/2016 Party Name:AMRITT INDIA  Meet No/Date:5/84-
ASSOCIATES PRIVATE    ALC3/2017
LIMITED              08 06.2017

Status:
Deferred

Defer Date:

06.07.2017

papers and

by post to
to wait for

Status:
Deferred

Decision : Comrnittee considered the case as pcr agcnda alongwith other rclevant

notcd that the deflciency lctter has bcen issucd to the flrm on 08.03.2017 through

furnish thc justiflcation of requircment of highcr wastagc in this case.NC decided

thcir reply. Thc casc stands dcfcrrcd for rc―listing on 06.072017.

Case No。 :6/18/84‐ ALC3/2016 Party NamclPREMIER FINE  Meet No/Date:5/84-
LINENS PRIVATE LIMITED, ALC3/2017

0806.2017

l0 Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the deficiency letter has been issued to the firm on 0l .02.201 7 through email to furnish

the stage wise wastage, manufacturing flow chart and CAD of all made up of the product. The

reply ii not received-from the firm so far. Further application has been referred to TC, Mumbai

foi comments. NC decided to wait for their reply. The case stands deferred for re-listing on

06.07.2017.

Lic No/Date13210077997 Defer Date:

04.102016              06072017

Status:
Deferred

Lic.No/Datc104 101 62348 Defer Date:

0510.2016             06072017

Status:
Deferred

Case No.:62/20/84-ALC3/201`Party Name:CONNOISSEUR  Meet No/Date:5/84-
FASH10NS            ALC3/2017

08062017

1l Decision : Comlnittee considered the case as per agenda along、 vith othcr rclevant papcrs and

nOtcd that thc application has becn rcfcrrcd to DC(MSME)and TC,Noida br thcir comments.

NC dccidcd to ask the flrm to furnish the CAD/CAM,Mcasuremcnt chart,Manufacturing proccss

along、 vith stagc、vise、vastage of the product in this case. Further application has bcen refcrred to

TC,Mumbai for comments.NC decidcd to wait for their reply.The case stands defcrred for re―

listing on 06.07.2017.

Case No.:24/20/84-ALC3/2016 Party Name:ORIENT CRAFT IMect No/Date:5/84-
12                     LIMITED              ALC3/2017

08.06.2017

ツ レ



HQ File

:01/84/050/00367/AM17/

HQ File

:01/84/050/00373/AM17/

HQ File

14 :01/84/050/00008/AM18/

HQ File

:01/84/050/00365/AM17/

16 HQ File
:01/84/050/00379/AM17/

RLA File

:05/24/040/00313/AM17/

RLA File

i05/24/040/00323/AM17/

RLA File

:56/24/040/00034/AM17/

RLA File

:05/24/040/00348/AM17/

RLA File

:08/24/040/00297/AM17/

Lic No/Date:0510400059 Defcr Datei

0610.2016             0607.2017

Status:
Deferred

Lic No/Date10510400110 Defer Date:

1710.2016              06.07.2017

Meet No/Date:5/84-    Status:
ALC3/2017          Approved
08.062017

Lic No/Date:56100050H
1810.2016

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that reply to the deficiency issued to the firm on 08.03.2017 has been received is not clear.

Committee decided to ask the representative of the firm to attend the personal hearing alongwith
relevant papers to explain their case. The case stands deferred for re-listing on 06.07 .2011 .

Case No.:30/20/84-ALC3/2016 Paty Name:ORIENT CRAFT Meet No/Date:5/84-
LIMITED             ALC3/2017

0806.2017

l3- 
Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that there is no representative of the firm has attended the personal hearing before NC on

02.03.2017. Committee decided to ask the representative of the firm to aftend the personal

hearing alongwith relevant papers to explain their case. The case stands deferred for re-listing
on 06.07.2017.

Case No。 :3/3/84-ALC3/2017  Paty Name:FLEXITUFF
INTERNATIONAL LTD

Decision : Committee considered the case as per agenda alongwith other relevant papers and

went through the details submitted in this case. Accordingly, Committee decided to ratify the

norms in respect of the Advance Authorisation issued in this case as applied for.
RA concern may take necessary action subject to compliance of other usual conditions

Case No.:22/20/84-ALC3/2016 Party Name:PINNACLE
CLOTHING CO.,

Mcet No/Date:5/84-

ALC3/2017
08.062017

Status:
Deferred

Status:
Deferred

l5'- 
Decision : Comrnittee considered the case as per agenda alongwith other relevant papers and

went through the details submitted in this case and observed that the deficiency letter has been

issued to the firm on 01.02.2017 through e-mail to furnish the CAD, Justification of fabric

requirement of the product. The reply is not received from the firm so far. NC decided to wait

for their reply. The case stands deferred for re-listing on 06.07 .2017 .

Case No.:36/20/84‐ ALC3/2016 Party Namc:ARVIND
LIMITED

Lic No/Date:0510400240 
‐
Defcr Date:

24102016             06072017

Mcet No/Date:5/84-

ALC3/2017
08062017

Lic.No/Datc:0810138963 Defer Datc:

25.102016             06072017

along、 vith other relevant papers and

for commcnts.NC decidcd to await
Decision : Committee considered the case as per agenda

noted that the application has been referred to TC, Mumbai



their comments. The case stands deferred for re-listing on 06.07 .2017 .

HQ File

17 :01/84/050/00279/AM17/

HQ File

18 :01/84/050/00364/AM17/

HQ Filc

20 :01/84/050/00295/AM17/

HQ File

101/84/050/00435/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

went through the details submitted in this case. Accordingly, Committee decided to ratify the

norms in respect of the Advance Authorisation issued in this case as applied for.

RA concern may take necessary action subject to cornpliance of other usual conditions

Case No.:5/16/84-ALC3/2016 Party Name:BUILDMET
FIBRES PVT LTD.,

Meet No/Date:5/84-    Status:
ALC3/2017          Approved
08.062017

Lic No/Date:0710110601

28.10.2016

Status:
Deferred

Lic No/Date:0510400316 Defer Date:

28102016             0607.2017

Mcet No/Date:5/84-

ALC3/2017
08.06.2017

Lic No/Date:0210207131  Defer Date:

1l 11.2016             0607.2017

Mcet No/Datc:5/84-     Status:

ALC3/2017          Approved
0806.2017

Lic.No/Date:0710110678

23.11.2016

Lic.No/Date:0210207157 1Dcfer Date:

25.112016             06.07.2017

RLA File

:07/24/040/00234/AM17/

RLA File

:05/23/040/00350/AM17/

RLA F‖ e

:07/24/040/00252/AM17/

RLA Filc

:02/24/040/00164/AM17/

Case No.:21/20/84-ALC3/2016 Party Name:JlVA DESIGNS  Meet No/Datc:5/84-

(P)LTD,              ALC3/2017
08.06.2017

Decision: Committee considered the case as per agenda alongwith other relevant papers and

went through the details submitted in this case and observed CAD enclosed with documents are

not clear. NC decided to ask the firm to furnish the clear copy of CAD. The case stands

deferred for re-listing on 06.07 .2017 .

19 :01/84/050/00429/AM17/ :02/24/040/00148/AM17/

Decision : Cornmittee considered the case as per agenda alongwith other relevant papers and

noted that the application is pending with TC, Mumbai for their comments. NC decided to wait

for their comments. The case stands deferred for re-listing on 06.07.2017 .

Case No.:23/22/84-ALC3/2016 Party NameiFRONTIER
PROTECTIVEWEAR
PRIVATE LIMITED

HQ File              RLA File

Case No.:14/18/84‐ ALC3/2016 Party Name:BUILDMET
FIBRES PVT LTD,

Status:
Deferred

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and

went through the details submitted in this case. Accordingly, Commiffee decided to ratify the

norms in reipect of the Advance Authorisation issued in this case as applied for.

RA concern may take necessary action subject to compliance of other usual conditions

Casc No.:29/22/84-ALC3/2016 Party Name:AMRI´ I｀ EXPORTS Mect No/Date:5/84-

PVT LTD             ALC3/2017
08062017

21

シ



Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the application is pending with TC, Mumbai for their comments. NC decided to wait

for their comments. The case stands deferred for re-listing on06.07.2017.

Case No.:51/20/84-ALC3/2016 Party Name:SHAHI EXPORTS Mcet No/Datei5/84-
PVT.LTD.            ALC3/2017

0806.2017

Status:
Deferred

22
HQ File

:01/84/050/00394/AM17/

Case No.:54/20/84-

ALC3/2016

Case No.:22/22/84-

ALC3/2016

RLA File

:05/24/040/00412/AM17/

Party Name:SHAHI
EXPORTS PVT LTD.

Party Name:AMRIT
EXPORTS PVT LTD

RLA File

:04/24/040/00156/AM17/

Lic No/Date:0510400555 Defer Date:

3011.2016             06072017

Decision : Cornmittee considered the case as per agenda alongwith other relevant papers and

noted that the application is pending with TC, Mumbai for their comments. NC decided to wait

for their comments. The case stands deferred for re-listing on 06.07.2017 .

Lic No/Date:0510400554 Defer Date:HQ File              RLA Filc
23 101/84/050/00397/AM17/      105/24/040/00404/AM17/      3011.2016             06072017

慧:Hl農鷺T』1議i∬ぎ蹴1翼
「
T,嘱tttrT糖麗鳳鵠ξ:留tWttta.

for thcir colnincnts. The casc stands dcferred for rc― listing on 06.07.2017.

Mcet No/Datei5/84-

ALC3/2017
08.06.2017

Meet No/Datei5/84-

ALC3/2017
08.062017

Status:
Deferred

Status:
Deferred

Lic No/Date:0210207159 Defer Date:HQ File              RLA Flle
24 :01/84/050/00428/AM17/      :02/24/040/00168/AM17/     30.11.2016             06072017

慧:Ftthξ郡胤∫lξ l:i『 1」Ti滞洲:濡輩1:I鷲憮窯1寵IIittT(II
for their collllnents. Thc Casc stands defcrrcd for re― listing on 06.07.2017.

Case No.:61/20/84‐ ALC3/2016 Party Name:LINK UP
TEXTILES LIMITED

25器晶児5υ00404/AM17
Decision : Committee considered the case as per agenda alongwith other relevant papers and

observed that firm has been requested to furnish the sketch, CAD/CAM and measurement chart

of the product in this case. The case stands deferred for re-listing on 06 '01 '2017 '

Case No。 :20/1/84-ALC3/2017 Party Name:SHAHI EXPORTS Meet No/Date:5/84-
ALC3/2017PVT LTD
08.06.201726

呻
レ

Mcet No/Datc:5/84-

ALC3/2017
08062017

Lic.No/Date:0410162530 Defer Date:

01.12.2016             06.07.2017

Status:
Deferred

Status:
Deferred

RLA Filc Lic.No/Datc:0510400565 ‐Defer Date:



:01/84/050/00537/AM17/      :05/28/095/00046/AM17/      01 12.2016              06.07.2017

1)ecision : Comlnittce considered thc case as per agenda along、 vith other relcvant papers and

noted that thc application is pcnding with TC,Ⅳ Iumbai fbr their comments. NC decided to wait

for thcir conlinents. Thc case stands defcrred for re― listing on 06.07.2017.

Case No.:59/20/84-ALC3/2016 Party Name:EXEL SOURCING Mcet No/Date:5/84-    Status:
COMPANY,            ALC3/2017         Deferred

08062017

27 #11)∫】児50/004021ヽM17′      助 ち』liO/00029/AM17ノ       :〕:|サ iJ:キ1°
3210078045  Defer.:も

|;

Decision : Comlnittcc considered the casc as per agenda along、 vith other rclcvant papers and

obscrvcd that rlrl.has been requcsted to funlish the skctch,CAD/CANII and measurement chart

ofthc product in this casc. Thc casc stands defcrrcd for rc― listing on 06.072017.

Case No.:58/20/84‐         Party Namc:JAI COTTON   Meet No/Date:5/84‐     Status:

ALC3/2016                              ALC3/2017         DeFerred
08.062017

.HQ F‖e               RLA File              ‐Lic.No/Date:3210078047 1Defer Datc:
:01/84/050/00401/AM17/      :32/24/040/00030/AM17/      07.12.2016             106072017
28
Decision:Colninittee considered thc case as per agenda alongwith other relevant papcrs and

noted that thc deflciency lctter has bccn issued to the flrm on 02.02.2017 to furnish the

justiflcation higher wastage and mcasurement chart ofthc product.Reply is not reccived from the

flrm soね r.NC dccided to wait fortheir reply.Thc case stands defered for re― listing on

06.07.2017.

Case No.:25/22/84-       Paty Name:EDCONS     Meet No/Date:5/84-       Status:
ALC3/2016           EXPORTS(P)LTD      ALC3/2017            Approved

08.062017

HQ File             RLA Filc            Lic No/Date:0210207182
:01/84/050/00431/AM17/     :02/24/040/00178/AM17/    07.12.2016

Decision : Comlllittce considered thc case as per agenda alongwith othcr relevant papers and

wcnt through the details submitted in this casc Accordingly,Committee dccided to ratify the

norms lor the abovc Advancc Authorisation as pcr DIPP Col■ inents vide thcir L.No. 7/70/2017-

TSW dated 06.06.2017 as undcri

29 Export ltem No.1:Key Ring made in PU Fabric(PU 20+PU49)with Or without
accessorics/flttings/embellishments,etc.

Quantity:  600 numbers

Import items

SoNo. Item description Ouantitv recommended

6 Mtac― IMP  Dcc  Ring―JA-346-12  MM― Satin

Nickcl

Net content contained in exPort +

lo% in number

7 Mtac-lmp Flap-Wl012 Net content contained in exPort +
1o% in number

つ
４ Mtac― IMP Rubbcr Lock― ′ヽL009 Net content contained in exPort +

シ
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lo% in number
０
０ Rein― IMP PU― Emboss PU 20-54 1NCH Net content contained in Yard in

export + 30%

Export Item No.2: Key Ring made in PU Fabric (PU 49) with or without accessories / fiuings

embellishments, etc.

Quantity : 700 numbers

Import items
Ｓ
。
Ｎ。

Item description Quantity recommended

Mtac― IMP Aluminum Plate― SS171-1+ Open

ring l.8x10 ml■ -45X35MM― Satin Nickel
Net content contained in exPort +

loZ in number
８

　

一
１７

Mtac-lMP Necklace KeYring-WL029 Net content contained in exPort +

1o% in number

Rcin― IMP~Nylon Wcbbing― TDMD002-L-7Xl
MM               _

Net content contained in Yard in

export + 3oZ

Export Item No.3: Ladies Purses made in PU Fabric (PU 20 + PU 49) with or without

accessories / fittings / embellishments, etc.

Quantity: 4,430 numbers

Import items

S.

No.

Item description Quantiff recommended

つ
ん Logo-lMP logo Stripe 1-WL020-61 .20x22l|lM Net content contained in

export + lohin number

3 Logo-lMP logo Stripe-Wl002-1 68'68x1 5 MM Net content contained in

export + 1%o in number

4

9

10

12

14

15

18

Logo-Inside Rubber Tag-WLO25 Net content contained in

export + lYoin number

miVCt― JF-070-7X8MM¨ Saln Nickcl Net content contained in

expoft + loh in number

Mtac― IMP Rivct― JM―Nスー4X6X4MM― Satin Nickel Net content contained in

export + lohin number

Mtac― IMP Rubbcr Lock― WL009 Net content contained in
expott + lo/o in number

Mtac¨ IMP Wrist Handcr― WL023 Net content contained in

export + l%oin number

Pulr―Imp Silicon zip Puller(SOi Rubber)― WL028-

60X15MM

Net content contained in

export + lohin number

Rcin― IMP'U― Emboss PU 20-54 1NCH Net content contained in

vard in export + 30%

Export ltem No。 4:Pouches madc in PU Fabric(PU 20+PU 49)with Or withOut acccssorics

fltings/embcHishments,ctC.

レ メ ぅ
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Quantity: 800 numbers

Import items
Ｓ
。
Ｎ。

Item description Quantity recommended

l Logo-lMP Brick Logo-WLO I 6-50X I 5 MM Net content contained in
export + l%o in number

2 Logo-lMP logo Stripe I -WL020-61 .20x22 MM Net content contained in
export + l%o in number

4 Logo-lnside Rubber Tag-WL025 Net content contained in
exDort + l%o in number

Mtac-lMP Rubber Cylinder-Wl022 Net content contained in
export + l%o in number

Pulr― Imp Silicon zip Puller(SO■ Rubbcr)― WL028-
60X15MM

Net content contained in

export + lYoin number
16 Rcin― IMP Elastic― TDMD00卜 A/B-80X2.2MM Net content contained in

vard in exoort + 3o/o

18 Rein-lMP PU― Emboss PU 20-54 1NCH Net content contained in
vard in exoort+ 3o/o

Export Item No.5 : Pouches made in PU Fabric (PU 20) with or without accessories / fittings

embellishments, etc.

Quantity: 800 numbers

Import items

S.

No。

Item description Quantity recommended

l Logo-lMP Brick Logo-WL0l 6-50X I 5 MM Net content contained in
export + lYo in number

4 Logo-lnside Rubber Tag-WL025 Net content contained in
export + l%o in number

Mtac-lMP Rubber Cylinder-Wl022 Net content contained in
export + l%o in number

Pulr-lmp Silicon zip Pulicr(SO■ Rubber)― WL028-
60X15MM

Net content contained in

export + lYo in number

16 Rein-lMP Elastic― TDMD001-A/B-80X2.2MM Net content contained in yard

in export + 3oZ

18 Rein-lMP PU― Emboss PU 20-54 1NCH Net content contained in yard
in export + 30%

Export Item No.6: Wallets made in PU Fabric (PU 20 + PU 49) with or without accessories /

fittings / embellishments, etc.

Quantity : 800 numbers

Import items
S. I ltem desc uanti8 recommended

シ β
9



No。
つ
， Logo-IMP logo Stripe-WL002-168.68x15 MM Net content contained in

export + l%oin number
り
， Mtac-IMP Rubber Stripe-WL033-9X2.60 CM Net content contained in

export + l%oin number

18 Rcin― IMP PU― Emboss PU 20-541NCH Net content contained in Yard
in export + 30%

RA concern may take necessary action subject to compliance of other usual conditions

Case No.:18/22/84¨ ALC3/2016 Party Namc:RADIANT
EXPORTS

Mcet No/Date:5/84¨

ALC3/2017
0806.2017

Lic.No/Date:0510400715 Defer Date:

13 122016             0607.2017

Status:
Deferred

Status:
Deferred

HQ File

101/84/050/00424/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the application is pending with TC, Mumbai for their comrnents. NC decided to wait

for their comments. The case stands deferred for re-listing on 06.07 .2017 .

RLA File

:05/24/040/00450/AM17/

Case No.:15/22/84-ALC3/2016 Party Namc:ALPINE
APPARELS PVT LTD.

Mcet No/Date:5/84-

ALC3/2017
08.06.2017

31器品泥5υ0042νAM17

HQ File

:01/84/050/00440/AM17/

RLA Filc

105/23/040/004281ヽM17/

RLA File

:06/24/040/00029/AM17/

Lic.No/Date:0510400798 Defer Date:

14.122016             0607.2017

Mcet No/Date:5/84-    Status:
ALC3/2017          Approved
0806.2017             1

Lic No/Date:0610038507

20.12.2016

Decision : Comlnittee considcred thc casc as pcr agenda alongwith othcr relcvant papers and

llotcd that NC had dccidcd to ask thc flrm to fumish thc CAD/CAM,Measurcmcnt Chart
along、vith Skctch ill this casc. 

´
「 hc casc stands dcfcrrcd for rc― listing on 06.072017

Case No.:34/22/84¨ ALC3/2016 Party Name:KANPUR
PLASTIPACK LTD

う
‘

Decision : Committee considered the case as per agenda alongwith other relevant papers and

went through the details submitted in this case. Accordingly, Committee decided to ratify the

norms in iespect of the above Advance Authorisation as per DIPP Comments vide their

L.No.717212017-TSW dated 08.06.2017 as under :

Taking cue from H-97 and

approved:

its amcndmcnt dated 09.08.2012, the foHo、 ving norrlls is

Export ltem: Flexible Intermediate Bulk Containers (PP 388000 kgs & Polyester)

Quantity : 4,00,000 kg

S.

No.

Import ltem Quantity

1 Polvpropylene Granules virgin &fe41rylfgq l.l0 ke/ks content contained in

"

10

ltし′′′′
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export
つ
４ Polyester Filarnent Yarn (Virgin) 1.05 kg/kg content contained in

expott

U.V.Stablizer Mastcr Batch(Addhivc Mastcr

Batch Containing 20%UV.Stablizcr)Virgin

0.02 kg/kg export product

4. P.P. Granules (To be used for manufacture of
packing material) virgin for extrusion

As per packing policy

RA concern may take necessary action subject to compliance of other usual conditions

Case No.:26/22/84-ALC3/2016 Party NameiJIVA DESIGNS  Meet No/Datei5/84-
(P)LTD.,              ‐ALC3/2017

0806.2017

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the application is pending with TC, Mumbai for their comments. NC decided to wait

for their comments. The case stands deferred for re-listing on 06.07 .2017 '

Case No.:7/22/84-ALC3/2016 Party Name:RICHA&CO   MCet No/Date:5/84-
ALC3/2017
08.06.2017

HQ File             RLA Filc            Lic No/Date:0510400978

34 :01/84/050/00413/AM17/     :05/24/040/00476/AM17/     28.122016

1緊漑utf肥1蹴sC∬Fi::摯lttS:1:.pe鷲調λ謝=麒
::ml肥:為観

■orms in respcct ofthc Advancc Authorisation issued in this casc as applicd for.

RA concem may takc nccessary action suttecttO COmpliance ofother usual conditions

HQ File
33 :Ol l84l05OlOO432lAM|T I

Case No.:28/22/84-

ALC3/2016

RLA Filc

105/23/040/00454/AM17/

Party Name:PINNACLE
CLOTHING CO,

Lic No/Date:0510400895 Defer Date:

21 122016              0607.2017

Status:
Approved

Lic.No/Date:0510400973

35器晶掲5υ0043″AM17 碗舗liυ0046σAM17 2&122016
Decision : Colnlllittec considcred the casc as per agenda alongwith other relevant

noted that irm was requested to furnish the justincation for higher wastagc.Rcply

rcccivcd and cxalnincd. The casc stands deferred for re― listing on 06.07.2017.

Case No.:14/22/84-ALC3/2016 Party Name:P.K OVERSEAS  Mcet No/Date:5/84-
ALC3/2017
0806.2017

Lic.No/Date:0510401065

03.01.2017

Mcet No/Datei5/84-

ALC3/2017
08.06.2017

Status:
Deferred

Defer Date:

06.07.2017

papers and

of the firm

Status:
Approved

36器航5υ00420/AM17
RLA File

:05/24/040/00488/AM17/

Decision : CoΠ linittce considered the case as pcr agenda alongwith other relevant papers and

went through the details submitted in this casc Accordingly,Committce decided to ratify thc

norllls in rcspect of thc abovc Advance Authorisation as pcr DIPP Collllncnts vidc thcir

ウ



L.No.7/216/2017-TSW datcd 31.05.2017 as under:

S.

No.
Export Item Name Quantity

1 Suede Saddle Pad (Saddlery items)
(consisting of 12659 Sq. Mt imPort
of Irnpoft item No.2).

itern no.l and 12659 Sqo Mt
1,00,000 number

S.

No
Import Item Name Quantity

l 60%Viscose 40%Polycster Knitted Fabric 250-260 GSM Width
145 cms+/-5%

1,30,500 sq mt

2. 1000/O Polycstcr Woven Suede Fabric(140-150 GSM)Width 145

cms+/¨ 5%
1,30,500 sq mt

RA concem may takc necessary action suttecttO COmpliance ofothcr usual condhions

Case No.:36/22/84-ALC3/2016 Party Namc:THttADS     Mect No/Date:5/84-    Status:
(INDIA)LIMITED       ALC3/2017        Approved

08.06.2017

HQ File              RLA Filc             Lic.No/Date:0610038524
:01/84/050/00442/AM17/      :06/24/040/00034/AM17/      03.012017

Decision : Corninittee considcred the casc as per agenda along、 vith other relevant papers and

went through thc dctails submi■ cd in this case.Accordingly,Commi■ ce dccided to ratitt thC

norlns for the above Advancc Authorisation as pcr DIPP Cominents vidc their L.No.7/69/2017-

TSW dated 10.04.2017 as undcr:

Export Item Quantity Import Item Quantity
Recommended

) Nylon Sewing Threads 31、 000 kg i)HT Nylon 66 Bonded Yarn 31,000 kg

ii) Polyester Sewing
Threads

60,000 kg ii) High Tenacity Polyester
Twisted Filament Yarn

60,000 kg

RA conccm may takc neccssary action suttecttO COmpliance ofother usual condi● ons

Case No。 :38/22/84¨ALC3/2016 Pa“y Name:FLEXITUFF    Meet No/Date:5/84-    Status:
INTERNAT10NAL LTD    ALC3/2017         Approved

0806.2017

HQ File              RLA File             Lic.No/Date:l H 0028253
:01/84/050/00444/AM17/      111/24/040/00004/AM17/      0401.2017

賀脚漑uLf躍1獅si∬点留‖l濡:LI.pl:刹i』,電‖LttЪ室認∵il為哩
norrns in rcspcct of thc Advance Authorisation as pcr DIPP Commcnts vidc thcir L.No.

7/73/2017-TSW dated 05.06.2017 as under:

Taking cuc fronl H-97 and its amendment datcd 09.08.2012, the foHowing norms are

approved:

Export ltenl: Flexible lntcrlnediatc bulk Contalners

12



Quantity: - 2015 MT

S.

No。

Import Item Quantity

Ｌ

　

一２
．

PP granules t . t O VfnrAT content contains in export or

applied quantity whichever is less.

HDPE Granules t X5 MT/MT content contains in export or

applied quantity whichever is less

３

．

一
４
．

LLDPE Granulcs 1.05  MT/MT content cOntains in export or

applied quantiサ WhiCh9ver is lcss.

PP Yarn (PP MF Yarn) 1.05 MT/MT contentお ntains in expo■ Or

applied quanti″ WhiChever is icss.

5 Packing material (PP granules) As per packing PolicY

IRA concem may take neccssary ac● on suttect t?_99■
pl響

"91911γ

l,V,19ΨlllT,_____|

lёふ鍵 NdiO/22/84‐ ALC3/20161的 NI轟

`晨

idA‐」 ё6~1立
`gi‐

ヽも,Datお′jス:~~~~ヽあi薇:~ |

IALC3/2017        ,Deferred  l
108.06.2017             1          1

391綿説憶::10411/A↓ li/ 飛 ら鵬 ilil::0'   ti・
｀6わ農ま6Si4前 bうζ Oさ驀ib品|

AM17/   105.012017       10607.20171

鷺
'111嬬

競1管1ま
'嗜

需キむ↓朧嘲M_RttittT針
lfOr their col■ inents. The case standS deferred for re‐ listing on 06.07.2017.                  

‐

|   :      _ ___                  
―      ― ―               ~                    ~   ~

| lёl:き まヽうシi′患ム:ALё 3/261ウ ||ふずヽ 品
`:RIё

責Att ё6  1Meま もヽ/D轟 :ζ/841~IStitiζ
‐  ‐                                      IALC3/2017        1Approved

108.06.2017            1

1輛月5話蕊お1話j柔ら璃元1魔i:ニケ|11ざ
鱗 急

~鳳

‐1
1 1bι tisibi l b8■島11:``gitid`Ica thこ ぁ:`:
‐ lcommitce decidcd to ratify thc norms forthc

‐‐ 1訛。lxpOititel(111~   ~‐
     ~ ‐~一 ―。1lltiジ|

la1lowed   l

40‐ l tAЫ ЁS it6むζЁ MAbЁ OF ibb%RAヤ ON I通NTЁb予6ヤЁヽ 1人Ё近ё ヽ
五llitl

l111∬乳『鮒:路26429■ 8EE7264293
1 1 1~tAbiζ ЁLOむζЁ MAbЁ 61蒟b%蔽 ヤ6、 IRINTЁ b WOヤЁヽ IAB血ё  l.ウ

bζ11 1
1per plece ll    12 1GSM 130+/-10%                                 ‐   .

|  
‐  |  ISTYLE NO.8BE7284293,8EE7284293

■  l tAЫ ЁSiR6USЁttMAbЁ 6'16bttё 6膏 6ヽ ヤARN bヤЁb予 6ヤЁ`   ^昴 いお|

|11器黎鰹器:亀|‰ ,“H7C'71?________・―‐|  |   ‐ _ ■ _ _   ― 一    ‐ ‐   ~ ‐~ ~―・~¨ ~

‐ IRA concem maytakencccssaryacion su切 ed19 99,P'攣,991中,FザY'199P'llT,i
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Meet No/Datc:5/84-

ALC3/2017
08062017

Lic No/Date:0510401325HQ File              RLA File

41・01/84/050/00528/AM17/   :05/23/040/0049,(今
M17/   17.01.2017

脚漑uLf服略寛isC∬焦::llttS:1:.ド鷲郡鳳謂調鐵 腫ml∫]騎囃
norms in rcspcct ofthc Advance Authorisation issued in this case as applied for.

RA conccm may takC ncccssary action suttccttO COmpliance ofothcr usual conditions

Case No.:11/1/84-ALC3/2017 Party Namc:GAURAV
INTERNAT10NAL

Case No.:12/1/84-ALC3/2017 Party Name:PINNACLE
CLOTHING CO,

Status:
Approved

Meet No/Date:5/84-

ALC3/2017
0806.2017

Lic No/Date:0510401345 Defer Date:

19.01.2017             06.07.2017

Status:
Deferred

Meet No/Datei5/84-

ALC3/2017
08.06.2017

Lic.No/Date:0510401344 Defer Dtte:

1901.2017             06072017

Status:
Deferred

Lic.No/Date:0510401405 Defer Date:

30012017             06.072017

42器航5υ0052ツAM17

43器脇5α0053νAM17

Case No。 :15/1/84‐ ALC3/2017

HQ File
44 :01/84/050/00532/AM17/

Case No。 :17/1/84-ALC3/2017

HQ File

:01/84/050/00534/AM17/

RLA File

:05/24/040/00530/AM17/

RLA File

:05/24/040/00529/AM17/

RLA File

:05/24/040/00548/AM17/

Pany Namα NCHA&CO 
性 き棚 ν

αダ路

:0806.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

Committee decided to ask the representative of the firm to attend the personal hearing alongwith

relevant papers to explain their case. The case stands deferred for re-listing on 06'07 '2017 '

Case No.:16/1/84-ALC3/2017 Party Name:PInlNACLE
CLOTHING CO.,

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and

Committee decided to ask the representative of ih" fi., to attend the personal hea11q alongwith

relevant papers to explain their case. The case stands deferred for re-listing on 06.07'2017'

器厳『で躍器針
A 
造き棚ν
α5/84‐
織 ed

PVT LTD,(FORMERLY    08.06.2017

糀鵬OЮ∞3漁剛7 州辮α∞Ю“B%腑r.器;
慧:FItthξ郡胤11:1:i『 |」Ti滞践朧 官1:呂鰍 1寵I鯉ittT£ll
for their colninents. Thc case stands defcrred for rc― listing on 06.07.2017.

”
■

:∫驚膜ξ』:闊
i脱
∬譜l議轟∬:::艦 fliΨll腑Tム鮮∬l∫障1∫l盟:認

rclcvant papcrs tO CXplain their case  The casc stands dcferred for rc―
listing on 06.072017

シ 1魔

ヘ



Case No.:3/1/84-ALC3/2017  1Party Name:ORIENT CRAFT IMCet No/Datc:5/84-
IALC3/20171LIMITED
10806.2017

Status:
Approved

46

HQ File

:01/84/050/00520/AM17/

RLA Flle

105/24/040/00541/AM17/

RLA File

i05/23/040/00529/AM17/

RLA File

:03/95/040/00878/AM17/

Lic.No/Date:0510401433

31012017

菫撫攀援灘霧II奮
訛謂群柵鵬T鵠理

Isued in this case as applicd for.

,complianceolot'Cr usul1 991'iti?1,

Case No.:1/1/84‐ ALC3/2017 Pa“y NameiORIENT:FASH10N

I                   EXPORTS(lNDIA)
PVT.LTD

HQ File

101/84/050/00007/AM18/

Status:
Deferred

Meet No/Date:5/84-

ALC3/2017
.08062017

Lic No/Dtte:0510401499 Defer Date:

03.022017             .06072017

Meet No/Date:5/84-

ALC3/2017
08062017

Lic No/Date:0310811045 Defer Datei

08022017             .06072017

along、 vith othcr relevant papcrs and

Mcet No/Date:5/84-

ALC3/2017
10806.2017

Status:
Approved

47器島泥5υ0051νAM17 職ち刷iOЮ055研AM17 02027017   .

‐撫紺 織群 著TT
48

Case No.:2/3 184-ALC3l20l7 Party Name:CLASSIC Meet No/Date:5184-

BINbING INDUSTRIES ALC3I2OI1
08.06.2017

RLA File            ltic.No/Date:0310810900 1Defcr Date:
:03/94/040/00995/AM17/   102022017       106072017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the application was referred to nC(MbMEtand TC, Noida for their comments though

the case relates to DIPP. NC decided to forward u 
"opy 

of the application to DIPP for their

comments. The case stands defened for re-listing on 06'07 '2017 '

ctte N∝ 郷 牛ALCy狙 7皿
器 鰤

V Status:
Deferred

Status:
Deferred

49器航5υ0051%AM17

501責
O Fil`
:01/84/050/00012/Aヽ /118/

鉢 e N8。 悧 恵牛ALC3/2017器
慰 翼 _■

:∫鮮麟肌ξ£皿
i槻∬胤笛亀ふ騨::驚 IttΨ∬腑T蝦∬l∫障1∫]盟:認

rclcvant papers tO CXplain thcir casc. The case Stands deferred for rc¨
listing on 06.07.2017

Decision : Committee considered the case as per agenda

ジ ,`り

'′
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noted that the application is pending with TC, Mumbai for their comments. NC decided to wait

for their comments. The case stands deferred for re-listing on 06.07 .2017 .

HQ File
5l :01/84/050/00024/AM I 8/

HQ Fllc

:01/84/050/00523/AM17/

HQ File

53 :01/84/050/00530/AM17/

HQ File

:01/84/050/00525/AM17/

HQ File

i01/84/050/00022/AM18/

RLA File

i03/95/040/008631ヽM17/

RLA File

:05/23/040/00543/AM17/

RLA File

105/24/040/00579/AM17/

RLA File

:05/23/040/00541/AM17/

RLA Filc

:03/95/040/00927/AM17/

Lic.No/Date:0310811065 1Dcfer Datc:

09.022017             06072017

Meet No/Date:5184- Status:
ALC3l20l7 ApProved
08.06.2017

Lic.No/Date:05 I 040 I 636

14.02.2017

Status:
Approved

Lic.No/Date:0510401635

1402.2017

Status:
Deferred

Meet No/Date:5/84-

ALC3/2017
08.062017

Lic.No/Date:0510401661 Defcr Datc:

15.02.2017             06.07.2017

Case No.:19/3/84‐ ALC3/2017 Party Name:VRIJESH      Meet No/Datc15/84-
NATURAL FIBRE&      ALC3/2017
FABRICS(INDIA)PVT LTD 08.06.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the application is pending with TC, Mumbai for their comments' NC decided to wait

for their comments. The case stands deferred for re-listing on 06.01'2017 '

Case No.:6/1/84‐ ALC3/2017  Party Name:GAURAV
INTERNATIONAL

つ
４

Decision : Committee considered the case as per agenda alongwith other relevant papers and

went through the details submitted in this case. Accordingly, Committee decided to ratify the

norms in re-spect of the Advance Authorisation issued in this case as applied for'

RA concern may take necessary action subject to compliance of other usual conditions

Case No.113/1/84-ALC3/2017 Party Name:PEARLGLOBAL Mcet No/Date:5/84-
lNDUSTRIES LIMITED    ALC3/2017

08.062017

胤よ肥l脚]寵鷺ti肌よ1駅lttif鷲
鑑謂群胤器温淵l∫鵠 T:

;sucd in this casc as applicd for.

RA concem may takC necessary action suttccttO COmpliance ofother usual condhions

Case No.:8/1/84-ALC3/2017  Paty NamclFASH10N
ACCESSORIES

Status:
Deferred

Status:

Deferred

Defer Date:

06072017

54

Decision : Colninittec considercd the casc as pcr agenda alongwith other relevant papers and

notcd that thc application has becn rcfelTed to T(〕 ,Noida for their comments   NC decided to

、vait for thcir commcnts. The casc stands dcferred for rc― listing on 06.07.2017.

Case No.:17/3/84-ALC3/2017 Parり NamciVRIJESH
CORPORAT10N

Mcet No/Date:5/84-

ALC3/2017
08.06.2017

Lic No/Date:0310811442

27.02.2017

16 1区

パ



Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the application is pending with TC, Mumbai for their comments. NC decided to wait

for their comments. The case stands deferred for re-listing on 06'07 '2017 '

56 
Daairior, : Committee considered the case as per agenda alongwith other relevant papers and

went through the details submitted in this case. Accordingly, Committee decided to ratify the

norms in respect of the Advance Authorisation issued in this case as applied for as per

CAD/CAM.
RA concern may take necessary action subject to compliance of other usual conditions

Case No.:1213184-ALC3l20l1 Party Name:ORIENT

HQ File

:01/84/050/00017/AM18/

Case No.:18/3/84¨ ALC3/2017 Party Name:VRIJESH
CORPORATION

HQ File

:01/84/050/00023/AM18/

Case No.:5/3/84-ALC3/2017  Party Name:GAURAV
INTERNATIONAL

58器島児5υ00019AM lν

Case No.:4/3/84¨ ALC3/2017  Party Name:GAURAV
INTERNATIONAL

59器航5υ00009ハ Mlν

FASH10N EXPORTS(INDIA)ALC3/2017
PVT LTD              08 06.2017

RLA File             Lic.No/Date:0510401803
:05/24/040/00596/AM17/      01.032017

Meet No/Date:5/84-

ALC3/2017
08.06.2017

Meet No/Date:5/84‐

Mcet No/Datc:5/84-

ALC3/2017
0806.2017

Status:
Approved

Status:
Approved

Status:
Deferred

Status:
Deferred

RLA File              Lic.No/Date:0310811522
:03/95/040/00928/AM17/      01.03.2017

Mcet No/Datei5/84-

ALC3/2017
0806.2017

3緊漑uをF朧1童isC∬胤::摯lttS:兵 l.ド鷲譜λ謂群珈 鳳淵l∫]騎穏
norms in respect ofthe Advancc Authorisation issued in this case as applicd for.

RA concem may take neccssav action suЦ eCttO compliance ofother usual COnd■
ions

RLA File             Lic No/Date:0510401834 Defer Date:
:05/23/040/00574/AM17/      02032017              0607.2017

:∫麟厳胤」dmT糧 lT」常:s弊∬∬腫Ⅷl:li野猟[ゝ忠」棚鷲∫l艦:∬1
relcvant papcrs to explain their case. The casc stands dcferred for re―

listing on 06.07.2017

RLA「 1le              Lic.No/Date:0510401876 Defer Date:
:05/23/040/00585/AM17/      07032017              06.072017

:∫濡胤ξぷ選∬瓶∬ビ螺亀轟∬:::雁総Ψal鮒胤鮮∬l∫障1』l朧∬1
rclevant papers to explain their casc. The casc stands defcrrcd for re―

listing on 06.07.2017

Case No.:11/3/84-ALC3/2017 Party Name:ORIENT CRAFT Mcet No/Date:5/84¨
IALC3/2017.LIMITED60 .08062017

Status:
Approved

,ヒ

`う

し′′ 17



Decision : Committee considered the case as per agenda alongwith other relevant papers and

went through the details submitted in this case. Accordingly, Committee decided to ratify the

norms in re-spect of the Advance Authorisation issued in this case as applied for s per CAD/CAM'

RA concern may take necessary action subject to compliance of other usual conditions

HQ File

:01/84/050/00016/AM18/

HQ File

:01/84/050/00013/AM18/

HQ File

:01/84/050/00020/AM18/

HQ File

i01/84/050/00006/AM18/

RLA File

:05/24/040/00618/AM17/

RLA F‖ c

:35/24/040/00058/AM17/

RLA File

:22/24/040/00106/AM17/

RLA Filc

:06/24/040/00046/AM17/

Lic.No/Date:0510401884

07.032017

Meet No/Date:5/84-

ALC3/2017
08.062017

Lic No/Datci3210078125 Defer Date:

15032017             06072017a15晶児5υ∞剛ハMⅣ

Case No.:21/1/84-ALC3/2017 Parり Name:AVATAAR
HOME FASHION PRIVATE
LIMITED

RLA Flle

:32/24/040/00040/AM17/

Status:
Deferred

Status:
Deferred

Decision : Committee considered the case as per agenda and observed that the hard copy of the

application has not yet received from RA, Coimbaotre. NC decided to call the three set of

application from RA, Coimbatore. 
-['he 

case stands deferred for re-listing on 06.01.2017.

Case No.:8/3/84‐ ALC3/2017  Parり Name:MADURA COATS MeetNo/Date:5/84-
PRIVATE LIMITED,       ALC3/2017

0806.2017

Status:
Deferred

Lic No/Datei35 10045139 Defer Date:

15032017              06072017
う
４
∠
υ

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DIPP for their comments. NC decided

to await their commlnts and defer the case. The case stands deferred for re-listing on

06.07 -2017.

63

Case No.:15/3/84-ALC3/2017 Party NameiSURYA
TEXTECH,

Meet No/Date:5/84-

ALC3/2017
08.062017

Lic No/Date:2210015666 Dcfer Date:

17032017             06072017

Meet No/Date:5184- Status:

ALC3l2Ol7 APProved

08.06.2017

Lic.No/Date:06 I 003 8589

28.03.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DIPP for their comments. NC decided

to await their commlnts and defer the case. The case stands deferred for re-listing on

06.01.2017.

Case No.:1/3/84‐ ALC3/2017  Party Name:KANPUR
PLASTIPACK LTD

64 
Da.irio., : Committee considered the case as per agenda alongwith other relevant papers and

went through the details submitted in this case.' Accordingly, Committee decided to ratify the

norms in respect of the Advance Authorisation as per DIPP Comments vide their

L.No.]/12/2017-TSW dated 0l '06'2017 as undcr:

シ́J,=´
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Takilg cue frorn H-97 and its amendment dated 09.08.2012. the following norrns is

approved:

Export Item: Flexible Intermediate Bulk Containers

Quantity : 1,00,000 kg

Ｓ
。
Ｎ。

Import ltem Quantity

1 Pohpropylene Granules l. l0 ke/ke content contained in export
つ
４ U V Stablizer Mastcr Batch(Addlive Mastcr

Batch Containing 20%U.V Stablizer)VirgiL

0.02 kg/kg export Product

Yarn (conductive) 1.05 ks/ke content contained in export

4. Tane (conductive) 1.05 ke/kg content contained in export

PP, Granules (To be used for manufacture of
packing material) virgin for extrusion

As per packing PolicY

RA concern may take necessary action subject to compliance of other usual conditions'

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the application had been referred to DC(MSME) for their comments. NC decided to

wait for their comments. The case stands deferred for re-listing on 06'01 '2017 '

Case No.:20/3/84‐ ALC3/2017 Party Name:GANGA       Meet No/Date:5/84-
ACROW00LS LIMITED   ‐ALC3/2017.08.062017

He File RLA File Lic.No/Date:301010401I Defer Date:

oo ,oia+i0s0/00025/AMl8/ :30l24l040l00o45lAMtzl 0s.04.2017 06'07 '2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the application had been referred to DC(MSME) for their comments. NC decided to

wait for their comments. The case stands deferred for re-listing on 06'07 '2017 '

HQ File
65 :01/84/050/0001 l/AM l8/

HQ File

67 :01/84/050/00019/AM18/

RLA Filc

:05/23/040/00620/AM17/

RLA File

:05/24/040/00669/AM17/

Case No.:6/3/84-ALC3/2017  Party NamelGRAFFITI
EXPORTS

Meet No/Date:5/84‐

ALC3/2017
08.062017

Lic.No/Date:0510402103 Defer Date:

30.032017              06072017

Status:
Deferred

Mcet No/Datei5/84-

ALC3/2017
08062017

Lic.No/Date:05 10402175 Defer Date:

06.04.2017 06.07.2017

alongwith other relevant papers and

for their comments. The case of the

wait for their comments' The case

Status:
Deferred

Status:
Deferred

Case No.:14/3/84‐ ALC3/2017 Party NameiSHOREWALA
GLOBAL INDUSTRIES
PVT LTD,(FORMERLY

Decision : Committee considered the case as per agenda

noted that the application had been referred to TC, Noida

same firm is pending with TC, Mumbai' NC decided to

stands deferred for re-listing on 06.07 .2017 '

68 Case No.:25/1/84-ALC3/2017 Party Namc:PINNACLE
Status:

19

Meet No/Date:5/84‐

レ



HQ File

:01/84/050/00005/AM18/

HQ File
69 :011841050/00014/AMl 8i

HQ File
70 :0t 1841050/000 ls/AMl 8/

71器島泥5υ0001νAMlν

HQ File
72 :011841050/00026/AMl8i

CLOTHING CO.,

RLA File

:05/24/040/00007/AM18/

RLA File

:05/24/040/00015/AM18/

RLA File

i05/24/040/00014/AM18/

RLA File

105/24/095/00008/AM18/

ALC3/2017
08.062017

Deferred

Lic No/Date:0510402195 Defer Date:

1004.2017             06072017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the application had been referred to DC(MSME) and TC, Noida for their comments'

NC decided to wait for their comments. The case stands deferred for re-listing on 06.07 -2017 '

Mcct No/Dtte:5/84-

ALC3/2017
08062017

RLA Filc

:05/24/040/00021/AM18/

Lic.No/Datc:0510402241 Defer Date:

1804.2017 0607.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the application had been referred to DC(MSME) and TC, Noida for their comments'

NC decided to wait for their comments. The case stands deferred for re-listing on 06.07 -2017

Case No.:9/3/84‐ ALC3/2017  Parり Name:MATRIX
CLOTHING PVT.LTD.

Status:
Deferred

Status:
Deferred

Lic No/Datei05 10402240 Defer Date:

18.042017             .0607.2017

Mcet No/Date:5/84-

ALC3/2017
0806.2017

Lic No/Date:0510402239 Defer Date:

18.04.2017             .06.07.2017

Case No.:10/3/84-ALC3/2017 Party Name:OPERA GLOBAL McetNo/Date:5/84-
PRIVATE LIMITED       ALC3/2017

08.062017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the application had been referred to DC(MSME) and TC, Noida for their comments'

NC decided to wait for their comments. The case stands deferred for re-listing on 06.01 .2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the application has been referred to DC(MSME') and TC, Noida for their comments'

The comments of TA is awaited. The case stands deferred for re-listing on 06.07 .2017 '

驀聾l三轍暴i要黒繕嫌膏i癬範茸撃∫鞭‖麟締獅
T

73 Case No.:22/3/84‐ ALC3/2017 Party Name:ORIENT CRAFT Meet No/Datei5/84-

Case No.:13/3/84-ALC3/2017 Party Name:PINNACLE
CLOTHING CO

Status:
Deferred

Status:
Deferred

Lic No/Date:0510402457 Dcfer Datei

0405.2017             06.07.2017

Case No.:21/3/84¨ ALC3/2017 Party Name:RICHA GLOBAL Mcet No/Datei5/84-
EXPORTS P.LTD.       ALC3/2017

0806.2017

ツ
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LIMITED ALC3l20l7 Deferred
08.06.2017

He File RLA File Lic.No/Date:0510402463 Defer Date:

:01/84/050/00 O27lAMl9l :051241095100007iAM 18/ 05.05 '2017 06.07 .2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the application had been referred to DC(MSME) and TC, Noida for their comments'

NC decided to wait for their comments. The case stands deferred for re-listing on 06.07 .2017

74

75

76.

77

Case No. 90 M/s. Stand2l Exporls (lndia) Pvt. Ltd.

NC Mccting No.05/AM 18 dated 08.06.2017 File No.01/84/050/260/AM-12/DES― V

RA FoNo.04/24/040/00218/AM12
.Shoes(FullShoesMens)againsttheAdvanceAuthorization

No. 041 0129701 dated 21.10.2011.
D""irirrl C.*.itt*-corxidered the case as per agenda alongwith other relevant papers and went

through the details submitted in this case and observed that the firm has requested for fixation of
norms as their case was rejected by NC in its meeting No. 37184 dated 15.12.2011. Committee

also observed that the case has been referred to DIPP on 02.02.2017 for examine /comments of the

case. NC decided to wait for their comments. The case stands deferred for re-listing on

06.01.2017.

Case No. 9l M/s. Violet Apparels Pvt. Ltd.

NC Meeting No. 05/AM I 8 dated 08.06.201 7 File No.01/84/050/00398/AM-13/DES― V

RA.F.No.05/24/040/00371/AM13
roduct..Shoes(FullShoesMens)againsttheAnnualAdvance

Authorization No. 05 10341894 dated 28.12.2012.
thecaseaSperagendaalongwithotherrelevantpapersandwent

through the details submitted in this case and observed that the firm has requested for fixation of
norms as their case was rejected by NC in its meeting No. 02184 dated 28. 12.2012. NC decided to

defer the case for re-listing on 06.07.2017 .

Casc No.92 M/s,Citizen Technical Textile Pvt.Ltd.

NC Meeting No. 05/AM18 dated 08.06.201 7 Filc No.01/84/050/067/AM17/DES― V

RA.F.No.52/24/040/00003/AM17
vanceAuthorizationNo.52l004l867dated2l.04,20|6

Decision:Co.*itt""@agendaalongwithotherrelevantpaperSandwent
through the details submitted in this case and observed thatthe firm has requested on 13.01 .2017 for

1."-opJn their above said Adv. Authorisation as the case was rejected by NC in its meeting No. l5/84

dated 21.04.2016. NC decided to defer the case for re-listing on 06.07.2017.

Case No. 93 M/s. JPM Exports Pvt. Ltd.

NC Meeting No. 05/AM l8 dated 08.06.2017 File No.01/84/50/00176/AM-16/DES― V

'y 21



RA.F,No.02/24/040/00085/AM16
Fixation of norins in rcspcct of Advance Authorization No.0210206023 datcd 29 07.2015

Decision: Committee considered the case as per agenda alongwith other relevant papers and went

through the details submitted in this case and observed that the deficiency letter has been issued to

the firm on 19.09.2016 to furnish the CAD and sample of the product. The reply is not received

from the firm. NC decided to wait for their reply. The case stands deferred for re-listing on

06.07.2017.

78.

Case No. 94 M/s Radnik Exports, New Delhi

NC Meeting No. 05/AM l8 dated 08.06.2017 F No.01/84/171/00312/AM17/DES― V

RA F No.05/27/039/00005/AM-15

Dt.08.07.2014

Annual Advance Authorisation  No. 0510390128
dated 05.08.2014

Fixation of norms for the export product - Other Outer Garments Ladies Top (Mfd out of 100%

Polyester woven fabric, width 56", GSM 100+l- l0% (Style : Camelia) in respect of Annual

Advance Authorization No. 0510390128 dt 05.08.2014.

ffionsideredthecaseaSperagendaalongwithotherrelevantpapersandwent
through the details submitted in this case and observed thatthe firm has requested on 10.03.2017 for

fixation of norms in respect of Annual Advance Authorization No. No.0510390128 dated

05.08.2014 . NC also observed that the application has been referred to DC (MSME) and TC Noida

for their comments. NC decided to wait for their comments. The case stands deferred for re-listing

on 06.01.2017 .

79.

Casc No.95. M/s. Radnik Expotts

NC Mccting No.05/AM 18 datcd 08 06.2017 File No.01/84/162/00304/AM-17/DES¨ V

RA.F.No.05/27/039/021/AⅣ l14 Annual Advancc Authorisation No.0510370188

dated01111.2013

Fi."ti"" 
"f 

*r-r for the export product - Ladies Blouse with tightening at bottom (Style PC Zingo

Blouse) manufactured out of 9l% Silk 9% metalized fibre woven fabric, width 43" (Cuttable width

40"), GSM3 | +l- lTo/o in respect of Annual Advance Authorization No. 0510370188 dated

01.11.2013.

thecaseaSperagendaalongwithotherrelevantpapersandwent
through the details submitted in this case and observed that the firm has requested on 10.03.2017 for

fixation of norms in respect of Annual Advance Authorization No.0510370188 dated 01.11.2013.

NC also observed that ihe application has been referred to DC (MSME) and TC Noida for their

comments. NC decided to wait for their comments. The case stands deferred for re-listing on

06.07.2017.

80

Case No. 96. M/s. Rahman Industries Ltd. Kanpur

NC Mccdng No.05/AM 18 dated 08■ 6.2017 File No.01/84/162/00391/AM-15/DES― V

RA FNo.06/24/040/00033/AM15 Advance Authorisation No.0610038049 datcd

02.02.2015.

detheirrepresentationdatedl9.05.20l7haverequestedfor
ratification on of input-output norms 3gq!!st Advance Author

μ
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02.02.2015.i
through the details submitted in this case and Committee decided to ratify the norms for the above

AA as per DIPP earlier comments vide their F.No.7/3/2015-TWS dated 06.10.2015 under :

Export Item : Gents shoes with upper of composition leather & PU sole

(weight of sole 850 gms) (40,000 pairs)

Quantity : I pair

S.No。 Import ltem Ouantitv

Svnthetic lining 1.75 Sq.foot

う
ん Thermoplastic Sheets for (l) counter 0 014 Sq.Int

3. Thermoplastic Sheets for (2) for puffs Not allowed

4. Sheet for rnaking insole 0 05 Sq.lllt

5. Thermoplastic cement rod (Polyester) 0.0111く g

6. Polyol 0.515 Kg

7. Isocynate 0.38335 KR
０
０ Catalyst 0.04505 Kg

9. Pigment Paste 0 02635 Kg

0 Release Agent 0.03825 Kg

1 Toe caps (composite) Net to net
つ
４ Mid Solc Net to net

Evclets(D.Rings) Net to net

4 Microfibre leather / synthetic leather Net to net

(*As per Gl3 & 14, only one item

cap/puffs is allowed)

either raw material or finished product of Toc

RA rnay take necessary action subject to compliance of other usual conditions.

S.No.81

82

Case No.97 M/s Chelsca Mill LLP

NC Meeting No. 05/AM 1 8 dated 08.06.201 7 F.No.01/84/171/16/AM18/DES― V

COtton Denim/Chambray Wvn P」 nted lnfant&

Giris Long Drcsses(StylC No.121662)GSM 152+/-10%,2.100%Cotton Denim/Chambray Wvn
Printcd Yong Giris Long Sleeves Shirts (Style No.921078) GSM 152+/-10%, under Spccial
Aえ、′Onρ O△ =lth^ric,十 i∩n qrheme ns ner nrovision of oara 4.04(a)(1)ofFTP-2015-2020.

Decision: M/s Chelsea Mill LLp vide their letter dated l9-05-ztJl'l have requested ror ilxailon or

norms for above said export product under Special Advance Authorisation. Committee considered

the case as per agenda aiong'with other relevant papers and went through the details submitted in

this case. As pei CAD/CAM and other details provided in this case, the Committee approved the

input output norms as applied for. The copy of the application is forwarded to the concerned RA for

fufther n.".rrury actionand compliance of other usual conditions. There is no need to send the case

to DGFT (HQ) for fixation the norms again. GSM should match in import and export'

RA concem may take nscessary action subject to compliance of other usual conditions.

Case No.98
NC Mceting No.5/AM 18 datcd
30.07.2015

File No.01/84/050/022/AM12/DES― V

sCommitteeinrespectofAdvanceAuthorizationNo.

′  23
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35 I 0033691 dated 27 .04.201 1 .

nonns against above advance authorisatin as they are not satisfied with the decision of the NC

conveyed by this office on 10.09.2015 in this case. The fim has requested to re-fix the norms again

ur p"i Textile Commissioner, Mumbai report as recommended by them the separate quantities of
chemicals for different firics viz Fabric-I, Fabric-ll & Fabric-lll whereas the NC has allowed

quantities meant for Fabric-I.

The firm has also requested for enhancement of the ceiling from l4Yo to 26Yo for imprt of dyes and

chemicals against the above said advance authorisation. The case was placed before the Committee

and is under examination. The case stands deferred for re-listing on 06.07.2017.

S.No.83

Case No. 99 M/s.Orient Cra■ Ltd.

NC McctinA No.5/AM-18 dt 08.062017 Filc No 01/84/162/00084/AM18/DES― V

Fi.rti", "f ,*,"r for export product Ladies Blouse made out of 100% Polyester Dyed Woven

Fabric, GSM 70 (+l- 1O%) Style No. 4121061937513 under Special Advance Authorisation Scheme

as per provision of para 4.04 (a) ( I ) of FTP-201 5-2020.

D".irir., N4/r," Orient Craft Ltd. vide their letter dated 24.05.2017 have requested for fixation of
norms for above said export product under Special Advance Authorisation. Committee considered

the case as per agenda along with other retevant papers and went through the details submitted in

this case. As per CAD/CAM and other details provided in this case, the Committee approved the

input output n-o.*r as applied for. The copy of the application is forwarded to the concerned RA for

further necessary action and compliance of other usual conditions. There is no need to send the case

to DGFT (HQ) for fixation the norms again.GSM should match in import and export.

RA concern may take necessary action subject to compliance of other usual conditions.

S.No.84

Casc No.100 M/s.Shahi Exports Pvt.Ltd

NC Mcedng No.05/AM-18 Datcd 08:06.2017 Fo NO.01/84/162/00089/AM-18/DES― V

Fr*ti", "f ,o.*r 
"*po,ts 

products (l) Men's Trouser made of 100% Polyester Printed Woven

Fabric GSM 22.5(Toieranci +l- lO%) Style No. 115186 under Special Advance Authorisation

Scheme as per provision of para a.0a @) (l) of FTP-2015-2020.

D".i-ir* tr41. sh"lri n*ports Pvt. Ltd. vide their letter dated 28-05-2017 have requested for fixation

of norms for above said ixport product under Special Advance Authorisation. Committee considered

the case as per agenda along wiih other relevant papers and went through the details submitted in this

case. As pe, CAOICaV ana other details provided in this case, the Committee approved the input

output norrns as applied for. The copy of the application is forwarded to the concerned RA for

further necessary u.iion and compliance of other usual conditions. There is no need to send the case

toDGFT(Ho)forfixationthenormsagain.GSMshoul

85.

Casc No 101 M/s.Chelsca MiHs LLP

NC Meeting No.05/AM-l 8 dated 08.06.201 7 F,No.01/84/171/00013/AM18/DES― V

Clariflcation on flexibility upto十 /_30/O in count ofimport/cxport for blended fabrics as per Public

Notice No.l of2015-20
M/s Chelsea Mi‖ s LLP vidc thcir lcttcr dated 29 03.201 7 has requested for clariflcation on Public

Notice No.l datcd 06.04.2016 sccking clariflcation of Blendcd Fabrics whcn imported undcr

シ ′  24



86

r contents by weight upto +/- 3o/" in count or

composition would be permitted under Public Notice No. l/201 5-2020 dated 06.04 .2016- The firm

is given personal hearing ofr 06.07.2017 to explain the casc  stands dcferred for rc―
listing on

0607.2017.

Casc No.10■ M/s.Matrix Clothing Pvt.Ltd.

NC Meeting No.05/AM-18 dated 08.06.2017 F No.01/84/050/00416/AM16/DES― V

RA F No.05/24/040/00509/AM16 Adv.Authorisation No.051039731l dated

15.01.2016                    _____

resentation dated 27.04.2017 have requested

for reopen their case and ratify the norms against Advance Authorisation No. 051039731 I dated

15.01.2016 as their case was rejected by NC in its meeting No.2/84 dated 28.04.2017 drc to non

submission of reply to deficiency letter issued to the firm on 11 .03.2016 to furnish the justification

of higher wastage of inputs alongwith CAD/CAM remade in this case. Firm hs not submitted the

desired documents. 'l'he case is under examination of the Committee and case stands deferred for

re-listins on 06.07 .2017 .

M/s. Shahi Exports Pvt. Ltd.Casc No.103
F.NO.01/84/162/00020/AM-18/DES― VNC Mec」 ng No.05/AM-18 Dated 08.06.2017

Fixationofnormsro.o/oPolyesterWovenDyedFabricGSMl80
(Tolerance + or - l0%) Style No.4731X against Special Advance Authorisation Scheme as per

ision ofpara 4.04(a)(1)Of FTP-2015-2020

hcaring with samplc ofthe cxport product in this case on 22.06.2017.

―r=―
=

Decision:  M/s. Shahi Expolts Pvt. Ltd vide their letter dated 24-04-2017 have requestcd fOr

flxation of norms for abovc said export product under Special Advance Authorisation.Colninittec■■′ヽいいV“ ν̂ ・・V^・一― ‐―‐ ――― ― ―     ■   ・              ‐
       ers and went through the detailscOnsidered thc case as pcr agenda along、 vith other relevant papl

subl■ ittcd in this casc.Comlllittce observed that personal hearing、
vas given in this case,ho、 vevcr,

flrm has requcstcd fOr postponemcnt ofthc hcaring.Committec decidcd to ask thc flrm to attend thc

88

Case No.104 M/s.About U Fashions PVt Ltd

NC Meeting No 05/AM-18 dated 08.06.2017
-7o50/00159/AM16/DES―

V

RA F No03/94/040/00160/AM16 oヽ.0310796543 dated 10.062015

td.wasrepresentedonl7.ll.z0l6forenhancementotwatage
f".."niug" agaisnt the Adv. Authorisation No. 0310796543 dated 10.06.2015 which was decided by

iilC in its meeting No. 19/84 dated 10.09.2015 as under:

l s. l Export Prodr.
lrr^ I louantitv I I I I

I t I Embroiderv in the Piece, I rZ++ZS.OO

I I in Srrins or in Motif I Sq. yard | | naUrics (Polyester 80% I ( includrng l7o 
I

I I (polvesier Cotlon 80% I | | and Cotton 20%) GSM 84 | wastage) 
I

I lioty.rt.t /20o/o cottonl I l+t-tlvo' I II lcsN/R4+/-100/" I I I I I

り
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Thc flrm had stated that thc wastage a1lowed by N(〕 1°/O but the actual、 vastagc is near about 30%

and rcqucsted for re― consider their case.ThC Case is under exanlination of the Committee and case

stands deferred for re-listing on 06.0'7 .2017 -

M/s Radnik ExPorts, New DelhiCasc No.105
F.No.01/84/171/00311/AM17/DES― VNC Meeting No. 05/AMl8 dated 08.06.2017
Annual Advance Authorisation No.0510370188

dt 01 11 2013
RA F.No.05/27/039/00021/AM-14
E)t.28.10.2013

out of 100% Silk Woven Printed

fabric finished, width 42" (cuttabl" 40";, GSM 34 +l-loyo,2. Ladies divided skirt, Mfd out of 100%
l' -1,:-r f,rfl

Silk Woven Printcd/dyed fabric flnishcd,width 42''(cuttabic 40''),GSM 34 and 3.Ladies Shirt Mfd

Out of 100%Silk WOvcn Printed fabric flnishcd,width 42''(cuttable 40''),GSM 34+/_10%in
respect of Annual Advancc Authorization No.0510370188 dated 01.11.2013

iie other relevant PaPers and went

throughthedetailssubmittedinthiscaseandouserv"dthatthefi:yT:,t::l:::*?1]9:???',;l:'
叢H:‖ :ド誌篤:υ i「滝::U:」

`Iふ

lttlavance AuthoHzation No.0510370188 dated 01 H.2013.

鍵lfttLR愚常:濯∬]輩ポ1跳#Jl霊』:犠よlI:電:紺肥乱器樹ilよぶ
output norms as applied for. GSM should match in import and export.

M/s. Shahi ExPorts Pvt. Ltd'
F.NO.01′ 84/162/00090/AM-18/DES― VNC Meeting NO.05/AM-18_Datcd 08.06.2017

Authorisation Scheme as ision of para 4.04 (a) (1) of FTP-2015-2020'

R                On tt Elasta“
Denm

wOvcn Fabric GSM 227(Tolerance+/- 10%)Stハ C No.088-78B9134 under Special Advance

Fe requested fOr flxation

of norms for above said export product under Spccial Advance Authorisation.Comlnittec conSidCrcd.      ,     1 .=  J_‐ _:1^__L__:“ ^月 :_4■ :.

響 藍
to DGFT (He) ior fixation the norms again. GSM should match in import and export'

RA concem may take ne""rrury act'on 
-ub'e^t 

to compl'ance of other usual cond't'ons'

S.No.91

M/s.Richa Global E狸堅笙塾生型止Casc No.107

-4/162/97/AM18/DES―

V
NC Mceting No.5/AM-18 dt.08.06.2017

lあHcGSM H7ば¨

10%),Style No.447036-445093 undcr Special Advancc Authorisation Schcmc as per pro宙
SiOn of

1)Of FTP-2015‐ 2020.

thよ 宙dc■dr

い μ   26

lcttcr datcd 05.062017 have uested for

S.No.90

Casc No.106



」面 o■ Committ∝

cOnsidered thc casc as pcr agcnda along、 vith other rclevant papers and 
、vcnt through thc details
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submittcd in this case.As pcr CAD/CAM and o
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M/s.Radnik ECase No. 108

-4/162/97/AM18/DES―

V
M― 18

90+/-10% (Style No.Glow Skirt,Flow Drcss)undcr Spccial Advance Authorisation Scheme as per

rovision of para 4.04 @ 1)of FTP-2015-2020
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夜萌竃五飛ぎ百冨石丁≡再「蓼
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Fabric GSM 90+/- 10°/o 2.Ladies Dress nlfd Out of 100°
/o Polyester Wovcn Printcd Fabric GSM
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獅   憾
to DGFT(HQ)fOr flxation thc norms again.GSM shOuld match in import and cxport.
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M/t.S.e"mu Nets, Tamil Nadu
casc No.109
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M/s Sreema Nets, Tamil Nadu vide their representation dated 19.04 .2017 made request as under:

1. The firm obtained 5 Advance Authorizations for export of " Nylon 6/66 Co-Polymer

Monofilament Yarn (Soft Grade)'

2.ThefirmhascompletedtheexportobligationinrespectofalladvanceauthorisationsThe
firm has mentioned the descriptio.-"iz*port item with some little a bit change' This

change was carried on the request oflhe foreign buyer'

3. There is no change in ITC(HS) Ccde of 
"*pi.t 

item and carry the same meaning of final

exPort Product'
4. The firm has mentioned the export description with changed description of export on the

shiPPing Bill.
5. Unless the description of the export item is changed, the customs will not allow the

shiPment under the same ITC'

6. In order to fulfill foreign buyer's request, the firm wer.e compelled to specify the export

息:i31誌 Ill ttantuhrwav ⅢぬC ShttinttЫ HS

¢嫁



Firm has requested to regularize the description as given in the shipping bills to enable the

+;l&#q#",irl*J":'S;l';!*;Ii.i:li;if{i;,!:1f :::["Ji:T'ilX!{,ii,};,},t";
the representative of th" fi.,, for 06.07.201'7 . Alcordingly, case stands deferred for re-listing on

06.07.2017.
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